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GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF POWER)
DELHI SECRETARIAT 8"' LEVEL, B-WING,
LP.ESTATE NEW DELHI - 110002

No.F.14(64)/ Power/V'$/2022/ £ 2 Dated: 45 92225

To

The Dy. Secretary (Legislation),
Question Branch,

Delhi Vidhan Sabha,

Old Secretariat

Delhi — 110054

Sub:Un- Starred Question No.200

Sir,

Please find enclosed copy of reply of the Un-Starred Question No.200 for
29.03.2022 (100 Copies each along with a data in PDF File Format in pen drive)
for your kind information and further necessary action at your end please.

Yours faithfully,

Encl. As above @_‘,{?ygoii

(R.S.Samria)
Dy. Director (Power)”
COpy to:- D-.'ep:_’i.;"‘i'/z'm:; 1t of Power
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*IN THE HIGH COURT OF DELHI AT NEW DELHI
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W.P.(C) 11236/2017

PARIVARTAN FOUNDATION . Petitioner
Through: Mr. Deepak K. Sharma,
Mr. Ashish Sharma and

Ms. Gauri Kaushik, Advs.

Versus
SOUTH DELHI MUNICIPAL
CORPORATION AND ORS. ... Respondents
Through: Mr, Ajjay Aroraa, Standing
Counsel for SDMC,
Mr. Anuj Aggarwal, ASC,
GNCTD with Ms,
Deboshree Mukherjee, Ady.
forR-2 & 3.

CORAM: ‘
HON'BLE THE ACTING CHIEF JUSTICE
HON'BLE MR. JUSTICE C.HARI SHANKAR
ORDER
20.12.2017 -

A status report dated 20™ December, 2017 on behalf of the

South Delhi Municipal Corporation (SDMC) has been handed over

in court today. The same is taken on record. This status report

confirms extensive unauthorized constructions in the properties

pointed out by the petitioner herein. It is stated in the report that

demolition action qua some of the properties stands taken and

letters have been written to the BSES Rajdhani Private Limited and

the Delhi Jal Board for disconnection of the electricity and water

connection,
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2. The petitioner may have pointed out only 14 properties
wherein unauthorized constructions have been confirmed. The
same is coming up in the entire area obviously on account of non-
action by the SDMC in accordance with law. It is the bounden
duty of the Municipal Corporations to ensure that the law is strictly
abided by. The SDMC shall disclose thé names of the officers who
are responsible for the area.

3. The BSES Rajdhani Private Limited and the Delhi Jal Board
shall ensure that no connections are provided and water and
electricity is not supplied to the buildings constructed in violation
of law.

4, In case, the connections have been given to the buildings
constructed in violation of law, appropriate steps in accordance
with law shall be taken regarding those connections.

5. Let copies of this order be sent by the Registry to the Chief
Executive Officer, Delhi Jal Board and the BSES Rajdhani Private
Limited, Adhchini, New Delhi.

6. Liston 6" March, 2018.

ACTING CHIEF JUSTICE

, C.HARI SHANKAR, J
DECEMBER 20, 2017
8
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submits that this aspect shal] be eXamined; care would be taken jp

this regard; and electricity connections would not be sanctioned for

a purpose which is prohibited by any other law.

4, Let the parties lo examine the status reports filed before us.
List on ppnd February, 2018 for consideratjon of the

feCommendations made in the status report filed by Ms. Sunita

Narain, the |d. amicus curige.

QM_@_Q@_Q/M (for directions)

2 This application has been filed by Gopal Kushwaha claiming

Shiv Vihar, Karawa) Nagar, Delhj — 110094 and A-28, S& A-28
Gali No. ] Opposite House No.1, 33 Futa Road, Shjy Vihar, Phase.
I, Karawa] Nagar, Delhi-110094 claiming that he is using thege

7. Mr, Gaurang Kanth, Id. Standing Counsel accepts notice for
the East Delhj Municipal Corporation,

8. It is contended that the officers of the East Delp; Municipal
Corporation haye sealed the sajd Properties in August/September,
2017 without Serving any notjce, The applicant also contends that

he does not even have a water connection in thege godowns and

(if!.'_.,&%‘//-- 2¢/ 4
Court Master

High Conet of Delhi
New Delhi
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10, - I view of the above, it is directed ag follows:

()  The East Delhj Municipa] Corporation shall effect
desealing of the Premises with effect from |«
February, 2018 for the purpose of only permitting
removal of the 800ds by the applicant,

(ii)  The applicant gha|| ensure that the needfu] is effected
at the earliest, in any case, within one month from I
February, 2018,

(iii) The EDMC shaj ¢nsure that the Prémises are resealed
on I* March, 2018 or any prior date whep the
applicant hag removed all hig g0oods,

(iv)  The EDMC shajj énsure that no commercijg] activity is

bermitted in thege Premises in futype

—

3. -
ACTING CHIEF USTICE

Q?::G—“/\x( """
. C.HARI SHANKAR, J
JANUARY 30, 2018/pme -
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IN THE HIGH COURT OF pg

WP 4349/2017
COURT ON ITS OWN MOTION Petitioner
Through: Mg Sunita Narain Director Centre for
clence and Environment (Amicus
Curige)
versys
GOVT OF NCT OF DELH] & OrRs. Respondent
Through: My, Ramegh Singh, Standing Counse]
for the GNCTD.

Mr. Gaurang Kanth, Standing Counse]
for EDMC,
Mr, Sanjeey Rallj,

r. Jasmeet Singh
i

Mr, Sanjeey Sabharwal, Standing
Counsel for SDMC & North DM,
Mr. Sudhir Nandrajog, Sr. Ady, with

Varma, Mr.  Nikhi]

. Shreya Khanna, Adys,
for R-12, 13 & 14,

Mr, Nikhi Goel, Ady. for CBI.
Mr. Tarveen Singh Nanda with Mr,
Rahu] Singhal, Advs, for R-9.
Mr, S.K. Seth with M, Dolly Sharma,
Adyvs, for DSLSA.,
I Sumeet Pushkama,
Counse] with
Adv, for DJB,
Mr. Dhanegh Relan, Standing Counsel
for DDA,
Mr. Vineet Mehta, Adv. for the
applicant in O\ No.3666/20] 8.

Adbv. for the DPCC.
» CGSC for R-10 &

Standing
Mr. Devanshy Lahiry,
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CORAM:
HON'BLE THE ACTING CHIEF JUSTICE
HON'BLE MR, JUSTICE C.HARI SHANKAR

ORDER
% 30.01.2018

W.P.(C) No.4349/2017

L A status eport dated 29t January, 2038 has been filed on
behalf of Delhj Stat_e Legal Services Authority, another staryg
report dated ot January, 2018 paq been filed by . Sunita

It is directed thyt before Sanctioning ap electricity

connection, the concerned electricity COmpany shal] Cnsure that the
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